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FINAL ORDER NO.       63639/2018 

 

Per : Ashok Jindal 

 
 The revenue has filed the appeal along with various applications 

(A) condonation of delay for Stay of operation of the impugned order 

and two applications for withdrawal of stay as well as the appeal.  

2. Heard the Ld. AR. 

3. Considering the fact that the reason for causing delay has been 

explained satisfactorily, therefore, the delay in filing the appeal is 

condoned by allowing the application of condonation of delay. 
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4.  Further, we find that the Revenue has filed an application for 

withdraw of stay as well as the appeal, therefore all the applications 

are allowed and appeal as well as stay application are dismissed as 

withdrawn. 

(Order dictated and pronounced in the open court) 

 

 

Bijay Kumar 
Member (Technical) 

       Ashok Jindal 
               Member (Judicial)  

 

 
Kailash 


